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It is noticelthat in view of an already executed MOU dated 28.03.2016 placed in P
the Petition, the Respondents should have made the payment to the Operational

Creditor by now. However, on one pretext or other no payment had been made.

The factual position is that the Operational Debtor has admitted the outstanding

amount or the debt hence according to the Records there is no dispute of the

said debt.

The debtor is hereby directed to make the payment on or before 30th May, 2017

and in case of default the provisions of Sections B and 9 of the Insolvency Code

shall be in operation.

After hearing the parties the matter is now listed for hearing to 5th June 2017.

Dated: 03.05.2017
M.K. Shrawat

Member (Judicial)
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